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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): All right. You
write a letter to the Minister.

Now please sit down. You write a letter to
the Minister about your problem. Please
don't disturb the Minister.
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Communal situation in the country—
Contd.

SHRI A. G. KULKARNI: Madam, before
the lunch time, when I was mentioning a
point, my friend, objected to certain
observations. Perhaps, I may not have been
correctly understood. I have all along said
here that I have great respect for Mr. Advani
and Mr. Vajpayee.

But I do not appreciate the logic and
rational of his Rath Yatra since the Rath
Yatra, I 'feel, is more a political gimmick
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than for a temple. As far as the temple
cerned, J. am not against havinga. [ am
totally not against temple, but I am agains:
demo-mosque and building a temple on it.
It is very clear.

Madam Vice-Chairman, [ want to So
the attention of the attention of the
House the very difficult condition, the
very difficult position, in the country due
to those communal riots. People are not
only confused, are not only frustrated
but they do not know where to look for. If
such type of com- , munal carnage takes
place, people lose confidence in
themselves. When the neighbours are
hostile, when there is a possibility of a
war in Iraq my countrymen should have
the best of con-id the highest of respect
law and order. So this carnage unleashed by a
poiitical party is to be condemned ' power at
our command.

Here is a new Government coming.
Madam, kindly find out how the new
Prime Minister who is a friend of mine,
is starting to defuse the situation, In the
case of Babri Masjid, what you call, the
Ram Janam Bhoomi, he has brought those
people to the negotiating table. Some
ng on. Here he has
also tried I Mr. Mann to the nego-

tiating table. A voice is raised: 'Don't discuss
the question with Mann." I do not understand
this in a democracy where we should discuss
and debate; call those people to the debating
table. The Prime Minister has never said that
he will concede any demand. Whatever
demand is to be discussed has to be discussed
within the framework of the C institution. So,
political parties should not be allowed to take
any political advantage. The Prime Minister
has brought in fresh air. He is applying his
own mind to lhe problems and how to solve
them. Therefore, in this connection I do
request friends of mine in this House and the
political parties—it, is of utmost necessity—
that when the Government is going through n
very, very bad phase, we should rise to
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the occasion and help the >... Whichever
Government is o - its efforts in the country
and no fault can be found concluding would
like to raise. terruptions).. . [ think there is
no Home Minister.

SHRIMATI MARGARET (Karnataka):
Where is the Prime Minis-
ter? {Interruptions).

SHRI GURUDAS DAS  GUPTA
is extremely serious. Where is the Home
Minister? 1 don't mind the Prime
ter going away, but I definitely take ex

ception, severe exception. absence
of the Minister of Home A
THE VICE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJA the
Leader of the House speak first.

SHRI GURUDAS DAS GUPTA: Where is
the Home Minister ? (Interruptions)

THE VICE-CHAIRMAN  (SHRIMATI
JAYANTHI NATARAJAN): Let him
speak. He has some information T am
not preventing anybody from so Let the
Leader of the House speak now.

THE LEADER OF THE
AND MINISTER OF FINANCE
YASHWANT SINHA): Madam Vice-
Chairman the Minister of State for
Home who should normally have here is
engaged in the Lok Sabba, t the moment.
Thera is a discussion going on the Lok
Sabha which requires hi sence. That is
the reason why he is not here. We don't
mean any disrespect tothe House, The
Prime Minister himself
was here. As my colleague has said.
he has gone to meet some
cause he had given time. He will be back
immediately hi- finished with
the meeting. We are al] hire, so many
Ministers, and we represent Government.

sft YT ARER (wETes : Hew
A T BT Y =T qw oA §
THE VICE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJAN). That we cannot
discuss about in this Horse. We



805'  Celling attention to

disuss about it. He just
said where the Home Minister was right tow.

G. KULKARNI: What I was about
the deterioration conditions and the
people's canine country. Because of  this
nal carnage democracy  itself is in
danger; people are wondering whether the
Government can protect the secular lis
country  wheher tire iment can protect
the Dborders of. contry where killings ire
going on. this context one has to take a
very note of the conditions

that those indulging
ming the communal frenzy in the
* are keptin check. In this con-
text rath yatra itself is to be blamed. If

any blame i led it should be fixed
yatra which Somnath
to Ayodhya.  (Interruptions) Mada so

much of disturbance.
1 iter is also not here.. .

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJA; con-
tinue. There are all the other Ministers here.
very little tirae now.

SHRI A. G. KULKARNI: 1 am comingto
the points now. The final
ant to ask the Governmentare these, will
the Government, in  cilT. call n meeting
of the Nation Council, discuss the
find out a solution to thisto do with
hese mosquess, how to protect them, what
the lin of each of the temples
are, what the limitations are of the va-
political parties which are indulg-

such acts? Then, I have already said I am for
a temple for being built; but ' The Congress
Party has already evolved a formula whereby
the VHP and the Babri Masjid representatives
were called and an agreement was signed for
referring the issue to the court. But the
previous regime did not follow that formula.
So. will you follow that formula which the
Congress Party hammered out? Then the
Congress Party gave you a  suagestion for
appointment of a five-
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member bench of the Supreme Court under
any legislation the decision of which be
binding on both the VHP and Masjid
Commitete. And the issue should be whether a
mandir exis-ed on the site of the mosque. This
limi-iue should be referred to the bench of the
Supreme Court Then, we are all along freely
indulging in the deputing of the military or the
BSF to police or to stop those riots. I think a
different organi is necessary. We have heard
so much about the abuses indulged ;n by the
military forces or the BSF. Whether they are
facts or they are not facts, all the people do
not know and each fact cannot be ascertained.
Therefore, what I want to know is whether
there is any proposal or whether the
Government will agree to create a force,
I Force or whatever you ii.
view such a force should be created.

In my

Madam, I am very happy that V rashtra is one
State where no communal riots took place on
a large scale except in the last two days and
'hat was also communal flare-up. but a clash
between two groups of people. The Gov-
rnment should take note of all these points
and give a specific repty to all the raised be
me. Thank you. Madam.

TME VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN) Mr.
Pramod Mahajan. Sorry, Mr. Sukomal
Sen is to be called now. Iam sorry, Mr.
Matajan. V. fault. Yes, Mr. Sukomal Sen.

SHRI SUKOMAL SEN: Mada are
discussing a very extremely serious
situation that has developed in try. But,
unfortunately, the statemeat that has been
made by the  honouralble Minister in reply
to the Calling-Attention

anything new cept
giving some facts and figures about deaths
and about such occurrences the other things
remain absent. But what T am interested in is
the genesis of the communal violence in our
country. Our country has witnessed communal
violence



807 Calling attenlion to

[Shri Sukomal Sen]

on many occasions in the past after the
partition of the country and before. But this
time it has assumed a different form. I
expected that the Government would go into
the causes of communal violence in the
country and would apprise parliament of its
own impression. But the Government
disappointed us.

Madam, I feel that this time the communal
violence that started in the various parts of our
country has a qualitative difference as
compared to the earlier communal violence
that took place in different places in our
country. In 1947, it took place in a different
form, with a different purpose and in a
different setting. Then also communal
passions were aroused and tension built up
and the people killed one another. That was un
the basis of religion and on the bash of
communal hatred. But this time, 1 feel, the
communal violence that was unleashed in the
country was deliberately organised by certain
forces, not only on a religious issue, but also
with a definite political motive, political
objective and that political objective is
establishing a Hindu Rashtra, establishing
Hindu nationalism, and that is why it has
taken a different political overtone. So, with a
clear political purpose it has been organised
this time meticulously and deliberately in
various parts of the country.

It started this time with the Rath Yatra by
the BJP supremo and then there were many
Yatras. Other Yatras have also taken place
and they have been organised in various parts
of the country. What I want to say is that this
time the people, the parties and the religious
groups are doing it and are doing it with
mediculous care with meticulous planning
and meticulous preparation, to rouse
communal passions among the people so that
killings take place and the political purpose is
served. Otherwise, I wonder what the purpose
of that Rath Yatra was. What purpose has it
served except bunging about communal
violence in different parts of the country?
Why was the lotus symbol put on the Rath? It
was only for a defnile political purpose.
Then, after
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the Kar Seva hapenings, video cassettes have
been made and illegally they were distributed
in various parts of the country. Communal
passions we]re roused, hatred was cheated and
the people were incited to kill others. This is
what has happened. Net only that.
Inflammatory speeches were made and.
tapcrecording of those inflammatory speeches
was done and these taperecorded speeches
were played in different parts of the country
and so. the people are once again incited.
Therefore, I say that it was a meticulous pre-
paration throughout the country and I am
constrained to say that between these parties
and the religious groups a conspiracy had been
hatched for a communal carnage in the
country. And who are the people in this? They
ars our colleagues in the BJP, and the VHP
and Bajrang Dal and RSS. I do not understand
why the Blp is involved, because the BJP
swears by the Constitution of the country. The
Constitution of the country says that our
country is a secular country. Unless a party
becomes secular that cannot be enrolled as a
regular political party in the country. The VHP
has no responsibility like that. It is not a
political party. It is a religious organization.
Bajrang Dal is a religious organization. They
can do it. But any political party cannot go
against the Constitution. They cannot preach
communalism. They cannot rouse communal
passions. But, unfortunately, this has been
done in our country.

Madam, not only that. I am very sorry that
certain newspapers also, particularly in the
northern region, certain vernacular
newspapers are also indulging in communal
propaganda. They all spread rumours. They
spread stories about killings and instigate one
section of people to kill other people. That is
why certain sections of people are indulging
in communal propaganda. These things
should be stopped.

Then, Madam, other things happened Even
the police and the administration did not act
impartially. There are ins-
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stances. Madam, the role of tho PAc in Uttar
Pradesh, their ~ communal role, is very well
known. This happened in Aligarh, in Agra and
in Kanpur, where they played a mischievous
role of taking side Of one community
against the other. they did it. Not only that.
In Agra—I hr re evidence—one gentleman a
Muslim gentleman, a local Janata Dal—S
leader was preaching Secularism, but that
man was caught by the police and beaten up
in the presence of the administration.
(Time Bell rings)

TME VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Your party time is 11 minute's.

SHRI SUKOMAL SEN: Then, another man,
a Muslim, of the undivided Communist Party
"was preaching communal harmony. He was
also caught, tortured and beaten up by the
police. The Central Government and the State
Governments of Uttar Pradesh, Andhra
Pradesh and Gujarat failed misreably to
control the situation. That is why terror is
engulfing the country and innocent people are
being killed.

Madam, I wantto know from the hon.

Minister. . .(Time Bell rings)

Madam, in view of this situation what is the
Government going to do about the PAC which
has played a very mischievous role in Uttar
Pradesh, how are they going to be punished?
Are the police officials who are guilty of
instigating one community against the other
going to be brought to book properly? As our
party has demanded, is the Government .going
to call an all-party meeting to consider the
whole situation and to take a proper course of
action so that communal amity can be restored
in the country? I want to know what is the
Government going to do to stop unfounded
rumours in different parts of the country,
inciting people to kill others? These points
should be clarified by the Government.

[2 JAN. 1991]

a matter of Public 810
Importance

My concluding point is about the Ram
Janambhoomi-Babri Masjid issue. That day
the hon. Prime Minister said that it would be
referred to the Supreme Court. The Rajiv
Gandhi formula about the setting up of an In-
quiry Commission to go into the details
whether it was a temple and it was
demolished. Madam, I feel it is a very
dangerous suggestion. It has dangerous
implications. Instead of doing that, I feel,
unless there is mutual settlement between the
two communities on the temple or on the
mosque question, the issue which is pending
before Allahabad High Court, should be
referred to the Supreme Court for Judgment—
on that issue, on the right to worship, but not
on other issues. The Rajiv Gandhi formula will
be very dangerous for the country as a whole.
It has serious implications. Because of paucity
of time I am not explaining it further.

With these
Madam.

words, 1 conclude,

SHRIMATI MARGARET ALVA: Madam
Vice-Chair-man, we live in the country today
in turbulent times. Each day we pick up the
newspapaers or we look at the TV screen, all
that we see almost in headlines every day is
riots, firings, killings, bloodshed, and curfew in
many parts of the country. And we sit back and
ask; Is there an answer? Can the situation be
changed? Political parties at all times tend to
believe that blaming each other is going to
solve the problem. I have over the last few
months had an opportunity of visiting Sonne of
the places immediately after the riots. And we
see that the victims are the innocent, the
helpless, the poor. Most often left there to face
the situation are the women and young
innocent children. Imposing a curfew is no
solution because it is these weaker sections
who suffer the most when a curfew is imposed
because the daily wage earner is almost
starving at the end of it all. And" yet, we seem
to believe that in the name of religion whatever
happens in the country is something which
musi
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be tolerated because the people have a right to
their religious beliefs, to do what they want in
the name of religion and, perhaps, to hold the
whole coun to ransom. I belong to a minority
com-y. That does not make me less an Indian,
does not make me less afraid as far as the
unity and the integrity of I country is
concerned.

it is unfortunate, Madam, today we

do not look upon ourselves as Indians,
lose belonging to acountry, out
instead repeatedly call ourselves
or Muslims or Sikhs or something else as if
we have two identities in the country. This is a
tragedy almost five  decades  after
independence. I must today say a few things,
perhaps, harsh use for very long I have some-
how restrained myself from saying 1 thangs
which I have been wanting to nay in this
House. Madam, religion las come to be
identified with revi-;m. There is no content,
there is no real genuine belief in something,
just being exploited in order that thare might
be political gain out of providing a religious
platform. Over the last few years we have seen
cult rather than the content of religion in this
country getting the better of us. The more
vocal, the more aggressive and, perhaps, the
more blood-thirsty

appear to be, the more you are leered, the
more you are accepted, more are the
compromises anede with such groups and
individuals. They become the spokesmen of
the religious groups. They become che's
consultants, who are «called to election
meetings, with whom behind the scene
agreements are arrived at simply because of
the so-called vote banks which they are
presumed to represent, 'l have to be kept
happy if [ have to be kept on your side'
in the

Madam, we have seen secularism literally
thrown to the winds. The positive side of
secularism today is challenged. People are
afraid to use the word' secularism. I will come
to this later. I have heard leaders of certain
political ~ parties ~ with ~ whom  we

[RAJYA SABHA]

a matter of Public 812
Importance

shared platforms in recent seminars trying to
tell us that we have got the definition of
secularism in this country wrong, that we have
got to recast the definition of secularism, of
nationalism; if we are to be true Indians, we
have to project ourselves as certain types of
Hindus. In fact, what hurt me most over all
these months is the headlines in a Bombay
daily "i, aman a'been

with us, whom 'spected from the

dayIwhom"WhyHinduWhat is the
definitionofHinduis and Muslims? But he
said, why areHindu

Christians in this country? is it that be
ing an Indian means being a Hindu? I
am a Hindu in many ways, all of us.
are because the trathis coun-

try have grown cut of certain religious
atmosphere. We are not ashamed of them. We
are proud of our traditions. But that I have
to recast my

whole concept of nationalism and secu
larism so that certain revivalist groups
to whom over the last 14
years. [ must say, credibility was
for political purposes, to prop up a go
vernment which was in a minority and
with whom power was shared in the
name of giving stability to this country,
have to >me so powerful that they
can challengs anybody and everybody,

ng the law courts, the Constitu
te Parlia-the will of the
people Madam, [ want
No person in this
t ae Indian if he is  com
munal. You talk to  the ordinan
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Perhaps, in a moment—T don't know— of
mistaken pride, the then, and also now.
Deputy Prime Minister said that Christians
have no place in this country;
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eithershould go to England or to
Americn glad that he later re-tracted,

DR. RATNAKAR
like that!

PANDEY; How

IMATI MARGARET ALVA: 1

wish to say, I don't need a passport or

a certificate or permission from anybody

to stay in this country. It is as much

is his or anybody else's. ButeJ to is that
peace and confi-ommunities enjoy jn their
illas and communities or vil-a rise to.

VICE-CHAIRMAN  (SHRIMATI
JAYANTHI NATARAJAN): You have ten
minutes; you can speak for 2-3

SHR MARGARET ALVA...
fear and suspsicion among the common
The freedom movement brought

together. We learnt to
live together, to love andto fight to
gether. Freedom came; yes, anfortuna-

partition followed. @~ But do  we nave
all the this of what happened
in 194 happened 500 years ago,
o) many centuries ago,
the :sent and
try? We  aredwell all the time on
what in history.  You cannot History is
to be read whatever you may say, do

what happened 500200 years ago. You
are you are a free country. You ars a
secular country.  And, today that in
I the writingwall. it was Indiraji who
insisted titution 42nd amendment ht into
the Preamble .;-.  Socialist' Republic.
'Secular' brought in.  in 1976, realism? the
dangers that were being posed to the
unity and the integrity of the country in
the name ofreligion. The danger was
looming and she, a- a Stateswoman
foresaw  the danger that was going to
come, and
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secularism was incorporated in the Con-
stitution. 1 have been reading articles; I have
with me a booklet; somewhere in it I was
reading, where VHP says: 'The Constitution
framers never wanted secularism in the
Constitution. It was an afterthought that has
made India a secular State'. I do not know
what this interpretation is. But let me say, I
was recently attending a seminar in Bombay
at the Nehru Centre to mark the Nehru birth
anniversary. There was a public forum in the
evening which we shared; all the political
parties wen there from CPM to BJP. Madam,
what surprised me was a Member Parliament,
Mr. Mahajan, who stood on the public
platform in Bombay at the Nehru Cantre and
said: 'l do not believe larism. Nehruvian
secularism is dead. We have to recast the
definition of secularism'.

SHRI A. G. KULKARNI: They have
crushed themselves.

SHRIMATI MARGARET ALVA: I was
present, and it hurt me because so many years
after freedom if you are today going to say
that we have to recast the definition of
secularism, what are we heading for? I was
told, and it was openly said, that nobody can
be secular: only the State has to be secular. If
I am Hindu, it is because I do not believe that
any other religion is good enough, and if
somebody is a Christian or a Muslim, it is
because he believes that no other religion is as
good as his. So the concept of secularism for
people is dead and it cannot exist. Now, if you
start with, this kind of a proposition today, is
it not a at all as to what we are heading for
and where we are going'.' (In tions), bet him
say. It is on record. He has not denied it.
(Interruptions) I took down what he was
saying in long hand. He has not denied
it.

SHRI PRAMOD MAHAJAN: I am not
denying. The only thing is that I must get
extra time to answer it.

SHRIMATI MARGARET ALVA:
How can he deny it? We were both
there.  (Interruptions) I do not know
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when Mr. Viren Shah has become the
spokesman of Mr. Mahajan.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr. Shah,
Mr. Mahajan is here. He can speak for
himself. Now, Mrs. Alva, you have to
conclude within two minutes.

SHRIMATI MARGARET ALVA:
Madam, you know the kind of slogans we
have heard over the past few months. I will not
repeat them because it hurts my secular
feelings even to repeat them. The calls and the
slogans which have been given in the last few
months by the V.H.P, and by certain political
parties in collusion with the V.H.P, are
something which must make us hang our
heads in shame as Indian citizens.

I would like to ask our friends here. Who
is to blame? There is even
acampaign that the Congress and
theB.J.P, are hand-in-glove. There is
acharge that we are working
togetherand that we are supporting each
other.Madam, I would like to ask, who
was in  alliance  with  the B.J.P.?
Whogave support to the V.H.P.
throughthe B.J.P.? 1 would like to
know,who  were conducting a joint
campaign?Who had adjustment of seats?
Who wasasking for support from the
B.J.P, toexist as a  Government?
Who gaverespectability and a national
platform tothe B.J.P.? Why do you
blame theCongress  today? You
were  sittingtogether.  Even the left
parties weresitting together with them.

SHRI JAGDISH PRASAD MATHUR:
The people gave us the mandate.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr. Mathur,
let her conclude. Members from all the
parties will have the chance Jo  speak,
(Interruptions).

SHRIMATI MARGARET ALVA:
Search your hears today. Don't blame the
Congress for everything. If anything goes
wrong in the country, yon
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have to blame only one party, i.c, the
Congress! You should remember that it is the
Congress which gave the secular platform to
the country, (In-terruptions). The Left parties
have been as much responsible, by keeping
silent in the House when all this was happen-
ing. Don't blame the Congress today. We
spoke out. We charged you. We cautioned
you against supporting wrong forces.
(Interruptions).

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN):
Mrs. Alva, please conclude.

SHRIMATI MARGARET ALVA: They
are blaming us. I would ask, who is
supporting the B.J.P. Government in
Rajasthan? Who is supporting?

SHRI JAGDISH PRASAD MATHUR:
Gentlemen.

SHRIMATI MARGARET ALVA: Why
are you blaming the Congress? Do some
heart-searching and see what happened in the
last two years. Was the Rath Yatra
necessary? Did it have to go through Delhi?
Could you not have stopped it right at the
beginning? Did you have to wait till it
reached the other end of the country? Why
did you wait till it went to the other States
after crossing Delhi?

SHRI VIREN J. SHAH (Maharashtra):
Your Government was there in Maharashtra.

SHRIMATI MARGARET ALVA: The
Central Government did not stop it right at
the beginning. After tempers reached such a
level where communal violence was the only
fallout, they started thinking that it had
become dangerous. Till then you waited so
that you could save the situation for yourself.

Madam, | have one or two suggestions to
make. I know there is no time. But I would
like to say just one thing. Let us realise and I
would appeal to the B.J.P., specially to Mr.
Advani — No civilisation can survive by
building monuments of hatred.
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You have to build monuments of love and
understanding if you want to survive as a nation.'
Remember. Rama—does not belong to any
particular community or to any particular part of
the country. He is a national hero. Why do you
make him a patron of the B.J.P. and the V.H.P.?
Why do you believe that Ram belongs only to
Ayodhya or that Ram belongs only to the
Hindus. If you consider him to be a national
hero, why are you creating a controversy round
this hero and making the people become pro or
anti Ram? I would appeal to you and to Mr.
Advani that the country is much greater than all
these petty political gains of election campaigns.
You may form a Government or break it, you
may be in or out, but if this country has to
survive, it has to survive with all of us, the
Hindus, the Muslims, the Sikhs, the Christians
and the smallest groups living together.
Therefore, I would appeal to this House, can we
or can we not agree on a code of conduct for
political parties for elections or otherwise? Can
we or can we not, as a nation, ban communal
parties from participating in elections and in
political processes? Can we or can we not...

SHRI SIKANDER BAKHT (Madhya
Pradesh): Did communalism exist before the
Rath Yatra? Be sincere about that.

SHRIMATI MARGARET ALVA: Today
when you see the danger, are you prepared to sit
together and realise that unless we take some
hard decisions, the future of this country and the
unity of this country are at stake? And I say it
very honestly, let the political leaders stop
participating in public religious functions of one
kind or the other at the taxpayer's cost. All of us
have a right to private religious belief. I am not
saying that Indian secularism is negative, it is
positive. We believe that every region has a right
to be accented and practised, but let political
leaders not mix their political power and political
positions  with religious groups, religious
functions and religious celebrations. Only then
will the true meaning of secularism prevail in this
country.

[2 JAN. 1991]
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Finally, Madam, I ask, almost 50 years after
freedom, are we incapable of producing even
a common history text book for this country?
We have not been able to write a common
book of history of India which every child
from Kanyakumari to Kashmir, from the East
to the West, could read and study and say that
this is the history of India. It is being
interpreted by different people to suit their
own local beliefs and interests, their local
loyalties. Somebody has called someone as
hero and somebody has said something else.
Can't the history of India be interpreted for
future generations as something which every
Indian could read and imbibe as a national
tradition?

SHRI CHATURANAN MISHRA
(Bihar); What about your association...
(Interruptions).

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAIJAN): Let her
conclude.

SHRIMATI MARGARET ALVA; I am
talking of banning all communal political
partees. ~ Why don't you look to the
future? (interruptions).

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr. Cha-
auranan Mishra, please let her conclude. The
Chairman has to make an announcement. Let
her conclude.

SHRI DIPEN GHOSH (West Bengal): All
political leaders must be debarred from
visiting the religious places and attending
religious functions on the eve of elections.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Yes, let her
conclude.

SHRIMATI MARGARET ALVA: A lot
has been said about assimilating the minorities
in the mainstream. You cannot assimilate
anybody. You can have only an integrated
society in which all sections have an equal
right and an equal place to exist. Only then
India will really and truly be a secular State in
which all of us together can build a new
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[Shrimati Margaret Alva]

society which we can feel that we
are one.
= Y (HWHR! V=] %E-
50 ‘; =T AFIR ¥ |

SHRI SYED SIBTEY RAZI: I Stand up
and object.

THE VICE-CHAIRMAN
(SHRI

MATI JAYANTHI NATARAJAN): Is it
a point of order...(Interruptions),.. No. I
kindly sit  down. It is not a
of order... (/Inerruptions)...

SHRI SYED SIBTEY RAZI: This forum
sho should not be used for such purposes.
... (Interruptions).. .

THE VICE-CHAIRMAN

(SHRI
MATI JAYANTHI NATARAJAN):
Kindly is down, he is

views... (Interruptions)... Sibtey  Razi
saheb, please sit down. He is entitled
to his views. I am not allowing  you;
please  sit down. I am not  allowing
you... (Interruptions)... Satyapi,  please
sit down.. . (Interruptions)... 1 request
the Members not to interrupt him.
Don't interrupt him. He is en

titled to his views...
(Interrup-tions)

tions)... Kindly sit down. I am not
allowing these interruptions, please

sit down.

[RAJYA SABHA]
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SHRI MOHAMMAD  AFZAL alias

AFZAL:

THE VICE-CHAIRMAN  (SHRI-
MATI JAYANTHI NATARAJAN): Mr,
Afzal, please sit down. ...(Interruptions) ..
No, there is no point of

dly  sit
down. I am not allowing interruptions, no.

THE(SHRI-MATIJAYANTHI

NATARAJAN): 1 am not allowing
interruptions. Mr. Mahajan is entitled to
speak in this I request Members not to
interrupt him. I am not allowing points of
order also. Kindly continue, Mr. ~ Mahajan

Satyaji, please sit down. I am not
allowighave thepatience

SHRI V. GOPALSAMY  (Tamil

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No, I am not
allowing interruptions. Please sit down.
Kindly allow him to continue.

DR. R. K. PODDAR (West Bengal): *

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly allow
him to continue. When your turn comes,

yo

to him.. . (Intermp. not
allowing interruptions.

SHRI SHANTI TYAGI:*

THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJAN):
Are y°u on a point of order? I am not
allowing interruptions. (Interrup
tions).. . I don't vclarficaen Mr.
(Interruptions).. .

*Not recorded.
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SHRI SHANTI TYAGI*
THE  VICE-CHAIRMAN  (SHRIMATI

JAYANTHI NATARAJAN): Are you on a
point of order? No? I am not allowing
interruptions... want any elarifi-eaticas on Mr.
Mahajan's statement.. uptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): be heard
in this I reouest Members not to in-rt  him.
Let him continue.

SRHI SHANTI TYAGI:*

SHRI MOHAMMAD AFZAL alias
MEEM AFZAL:*

THE VICE-CHAIRMAN
JAYANTHI

interrupt him,
(Interruptions) . .

(SHRIMATI
NATARAJAN): Please don't
Mr, Afzal. down.

SHRI MOHAMMAD AFZAL
alias MEENA AFZAL:*
VICE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJAN): When your
turn come-, please speak. ruptions). .He is
entitle;.;  to  his views . .(Interruptions).
.Satyaji, kindly interrput. Kindly sit down.
Honourable = Members must have the
patience to hear him. I can't allow you to
keep on interrupting him.

PROF. SOURENDRA
CHARIJEE (West Bengal):*

BHATTA-

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): This is not a
question-answer session. He is entitled to his
opinion.

*Not recorded.
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PROF. SOURENDRA BHATTACHAR-
JEE:*

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): As a Mem
ber he is entitled to his opinion............
(Interruptions)... He is entitled
opinion. Please leave it to him.

PROF. SOURENDRA BHATTACHAR-
JEE:

THE VICE-CHAIRMAN (SHRI
JAYANTHI NATARAJAN): If there is
anything unparliamentary, please leave it to
me to deal with it.... (Intr Kindly sit down and
allow him to complete. I request Members to
have the patience to listen to him. You cannot
jump up every minute and interrupt him. Let
us have some decorum in the House. Mr.
Mahajan please continue.

At s sgieA o wdmar, #
o weEy guE Fear § w1
WaE F7F & a9 |

shwtly © e mewwt: 5T
YT AT BN S 4

wi SN HETSH 2 oA 3R
¥ oggifmugiyigy w8 8 ) T
AT FW W AU HEE 5g WA E
gt wWEe AW TEW T
fomrmi (Feg =@iw g ¥

THE VICE-CHAIRMAN (SHRI
JAYANTHI = NATARAJAN): Satyaji,
please sit down now... (Interruptions).
No, I am not allowing you. I will not allow
any further interruptions. . terruptions)...

5Ty SAEE AGlE §gT o ==
oy geevw wr e ¥ Aifemt
are 1 wig g L {=eman)

*Not recorded.
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please sit
down. I won't allow any further interruptions.
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly stop
interrupting him. Let him conclude. Dr.
Pandey, let him conclude. Don't interrupt
him. (Interruptions).

=t wqi2 wAFrEA . F Suaarsd
“@3’37, ¥ & '=T§f Foin "'Tﬁ
TET F | T AlgT I 48 AT
fF w7 9mm §F AT H
| AE oA 2 @
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AT § FgAfAT g A1 a5 g A
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I "-r Z 1 ...(WW"\')..

U% QAR §IFT : 5T AF T
gz $2 1§ 2, fafan

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I will look into
the record.
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THE VICE-CHAIRMAN (SHRIMATI 43 79t F T AT wiw  FEEA
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): How long will
you take?

SHRI PRAMOD MAHAJAN: There was
interruption for about seven minutes. Please
give seven minutes extra.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I have taken
that into account as well. How long will you
take now?

SHRI PRAMOD MAHAJAN: Please give
me seven or eight minutes more.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Your party's
time is eleven minutes.

SHRI A. G. KULKARNI: Madam, how
can you bottle a Frankenstein in eleven
minutes You consider it yourself.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please con-
clude in three or four minutes.

SHRI PRAMOD MAHAJAN: How can I
finish in three or four minutes?

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): There is no
time.
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SHRI MOHAMMAD AFZAL alias
MEEM AFZAL: 1 am on . of or-
der.

THE CHAIRMAN

(SHRIMATI

JAYANTHI NATARAJAN There is no point
of order. Let him speak. .. (.Interruptions).. .
I am not allowing ar

lias
SHRI MOHAMMAD AFZAL MEEM
AFZAL: 1 cannot listen to his speech

because he is misguiding the House. He does
not know anything about Shah Bano case.

THE VICE-CHAIRMAN SHRIMATI
JAYANTHI NATARAJAN,; 1 cannot
force you to listen but [ Ist that
you will not interrupt him.
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SHRI MOHAMMAD AFZAL alias
MEEM AFZAL: Buthe is misguiding the
House.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No, I am
sorry. Please sit down... (Interruptions)...

W AAE qaglaq : 79 |99

370 TEIL 2 dfEars
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AETREE) . .

SHRI S. S. AHLUWALIA: I am on a point
of information.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No point of
informa;

SHRI S. S. AHLUWALIA: He is mis-
leading the House.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I am not
allowing. Kindly sit down.

SHRI S. S. AHLUWALIA: There is tion
on the basis of religion. It is wrong. He is
misleading the House.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Iam not
int of information. Mr.
Mahajan, please continue.

[ RAJYA SABHA ]
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SHRI P. SHIV SHANKER: T justify it. I
have said it and I will justify it. (Inter-
ruptions). I have said it and T will continue to
say it. Their position is so awkward. Today
they have been reduced to second class
citizens, all muslims.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Please con-
clude now Mr. Mabhajan.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): ButI am
sorry, you have already taken 20 minutes.

SHRI PRAMOD MAHAJAN: I am also
Very sorry.

THE VICE-CHAIRMAN ( SHRIMATI
JAYANTHI NATARAJAN): You have taken
double the time.

SHRI PRAMOD MAHAJAN: It is hot my
time. Everybody's interest.

THE VICE-CHAIRMAN (SHRI
JAYANTHI NATARAJAN): I have to
request you to conclude.

SHRI PRAMOD MAHAJAN: Every
party has got its own time. They can reply to
whatever I am saying if I am wrong.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): But the time of
the House is limited. You must understand
that;
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly sit
down, Mr. Afzal. Please listen to him with
patience.  (Interruption),

DR. JINENDRA KUMAR JAIN: Don't
you have manners, Mr. Afzal? What is your
problem? (Interruptions). Keep quiet and sit
down.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Dr. Jain, please
sit down. Kindly permit me to control the
House. Dr. Jain, kindly permit me to control
the House. (Interruption). I know. I am doing
that. You please sit down. You are also
interrupting him. (Interruptions).

SHRI MOHAMMAD AFZAL alias
MEEM AFZAL: I am telling you, you have
no right to say to any Member, "keep quiet".
Understand?
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Kindly stop
interrupting him, Mr. Afzal. (Interruptions).
Please continue now and conclude in two
minutes. (Interruptions).

SHRI MOHAMMAD AFZAL alias
MEEM AFZAL: You cannot abuse mc.
(Interruptions).

DR. JINENDRA KUMAR JAIN: I am
not abusing you. You keep quiet.

SHRI MOHAMMAD AFZAL alias
MEEM AFZAL: How is he behaving? Has
he got any right to say to me, "keep quiet"?

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): No, nobody has
a right to say so. But you please sit down.
(Interruptions).
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SHRI A. G. KULKARNI: This is a one-
sided cassette.
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAIAN): Dr. Pandey, let
him continue. I am not allowing you to speak.
Let him conclude. Please sit down.

DR. RATNAKAR PANDEY: You have
supported Mr. V. P. Singh. Today, you are
opposing Mr. V. P. Singh. (Interruption).
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(MR. CHAIRMAN in the Chair)

SHRI GURUDAS DAs GUPTA: Sir, this
is an example of how Hindu chauvinism is
exploited by B.J.P. (.Interruptions).

SHRI P. SHIV SHANKER: Mr. Chair-
man, Sir, this is an example of how the
communal riots have been encouraged and
supported. (Interruptions).

SHRI GURUDAS DAS GUPTA: It shows
how untruthful you are to the interests of the
country.

(Interruptions)

SHRIMATI MARGARET ALVA: You are
inciting communal feelings in the country.

(Interruptions)

ANNOUNCEMENT RE. LEADER OF
THE OPPOSITION

MR. CHAIRMAN: Hon'ble Members, in
regard to the office of Leader of the
Oppoistion, you may be aware that views were
expressed by different parties in the House, I
had caused Attorney General's opinion to be
obtaind in the matter for my information and
have shared it with the leaders of various
parties.

The Attorney General has opined, I quote:

as the law stands today in the light
of Parliamentary convention and provisions
of the Salary and Allowances of Leaders of
Opposition in Parliament Act, 1977, there is
no change in the position in regard to the
Leader of the Opposition and the Leader of
the Congress (I) Party continues to be the
Leader of the Opposition;"

Shri P. Shiv Shanker and Shri M. M. Jacob
have now given me letters in this connection.
The letter from Shri P. Shiv Shanker reads as
follows:

"Kindly recall our submissions, claiming
to continue to recognize the Congress as an
Opposition Party and your kind reference of
the entire matter for the opinion of the
Attorney-General. A little while ago you
were pleased to inform the Leaders of
different Parties'Groups that the Attorney-
General has opined to the effect that the
Congress Party could continue to be Party
in Opposition. This clearly vindicates the
stand of our Party. Despite this, my party
and our Leader ate of the view that to avoid
the possible conflict of the rulings of both
the Houses of the Parliament on an issue of
this nature, I should tender the resignation
from the position of the Leader of the
Opposition, which I hereby do. I, therefore,
request you to kindly accept my resignation
as Leader of the Opposition with immediate
effect.”"

The other letter, signed by Shri P. Shiv
Shanker and by Shri M.M. Jacob, Chief Whip
of the Congress (I) Party in the Rajya Sabha,
reads as follows:

"In continuation of my letter dated today,
I would like to clarify that our Party forgoes
the claim to be the main Opposition Party in
the Rajya Sabha."

In view of the Congress CD's forgoing the
office of the Leader of the Opposition, that
office is now va-



